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MAHARASHTRA ACT No. X OF 1972, _
[The MoToR Vnmcr,as (MAHARASHTRA AMENDMBNT) Act, 1972] . ’

[29th April 1972}

An Act forther to amend the Motor Vehicles Act, 1939, in its applicaﬁon-to the Shte'
~ of Maharashira.

4 of WHEREAS, it is expedient further to amend the Motor Vehicles Aet, 1939, in its
1939. application to the State of Maharashtra, for the purpose h a

ereinafter appearing ;
It 1s hereby enacted in the Twenty-third Year of the Republic of India as follows :

1. () This Act may be called the Motor Vehicles (Maharashtra Amendment) Short
. Act, 1972,

title and
commence-
. . : : ment,
(2) 1t shall be deemed to have come into force on the 15th day of February 1972,

4of 32, In the Sixth Schedule to the Motor Vehicles Act, 1939, in the second column, Amendment
1939. ggainst the entry relating to Maharashéra, after the groups of letters “ MR, MH » ‘s’ghii‘fu'i
the groups of lettors ** MM, MT ” shall be added.

o
L}

Mah. 3. (1) The Motor Vehicles (Maharashtra Amendment) Ordmance, 1972 Repeal of
Ord. ;5 hereby repealed. Mah, Ord..
Igll;;f II of 1972
19712,

. ) and
(2) Notwithstanding such repeal, an’ything done or any action taken under the ssving.
said Ordinance shall be doemed to have been done or taken under this Act.

1For Statement of Objects and Reasons, see Malmrashtra Government Gazette, 1972,
P, V, Extra., p. 19. ‘ :

332514
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MAHARASHTRA ACT No. VI OF 1973
[Tiw MOTOR VEMICLES (MAHARASHTRA SECOND AMENDMENT) ACT, 1972

[13th February 1973].

An Act further to amend the Motor Vehicles Act, 1939, in its apphcatmn
to the Stafe of T\flaharashtra. _

WHEREAS it is expedient farther to amend the Motor Vchlcles Act, 1939, in its
apphcatlon to the State of Maharashtra, for the purposes hereinafter appearing ;
It is hereby enacted in the Twenty-third Year of the Repubhc of Indla as follows

A 1. This Act may be called the Motur Vehicles (Mahamahtra Second Amcndment) Short fitle.
. Act, 1972

2. In section 44 of the Motor Vehicles Act 1939, in its-application to the State Afmen:t!lnncn‘;4
— O Section
of Maharashtra, in sub-section {2), of At (T oE
(@) after the words * who has had judicialexpericnee ™ the words ** or experience 1939.
as an appsllate or revisional authority under the Land Revenue Code or tenancy
or other revenue laws ™ shall be inserted ;

(b} in the first prov;so. for the words “ judicial experience *’ the words judicial
or revenue experience * shall be substituted ;

(¢} in the second provnso_ in clause (#), after the words * * judicial expencnce ”
the words * of experiencs in revenuc matters as aforesaid ™ shall bc inserted.”

For Statement of Ochcts and Reasons see Maharasitra Governmeni Gazette, 1972, Pt. V P 506




MAHARASHTRA ACT No. XIX OF 1975 o
[THe MOTOR VEHICLES (MAHARASHTRA AMENDMENT) AcT, 1975.) .
| ' [ 4th July 1975) R

An Act further to amend the Motor Vehicles Act, 1939, in its application to the -
State of Maharashtra.

v of WHEREAS it is expedient further to amend the Motor Vehicles Act,
99. 1939, in its application to the State of Maharashtra, for the purpose herein-

Y

IV of

after appearing; it is- hereby enacted in the Twenty-sixth Year of the
Repubtic of India as follows:—

1. This Act may be called the Motor Vehicles ( Maharashtra Amend- Short title.
ment) Act, 1975. ' : )

2. In section 64 of the Motor Vehicles Act, 1939, in its application to ‘MM

99. (he State of Mabarashtra, in subsection (2), for the words * a whole-time of sectios

udicial officer™ the words “a judicial officer” shall be substituted. S of 153,

p.;ft;; Statemant of Objects and Reasons, see Maharashira Government Gazette, 1975, Part V,
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THE MOTOR VEHICLES (MAHARASHTRA AMENDMENT) ACT, 1976

. CONTENTS

. memi.e.

SECTIONS.

1. Shert title, extent and commeﬁoement.
2. Imscription of section 661{ in Act IV of 1939,
3. Amendment of section 67 of Act IV of 1939,

e
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MAHARASHTRA ACT No. XLVII OF 1976.

[(THE MOTOR VEHICLES (MAHARASHTRA AMENDMENT) ACT, 1976.]
{6th November 1976)

Au Act further to amend the Motor Vehicles Act, 1939, in its application to
the State of Maharashtra.

1V of WHEREAS it is expedient further to amend the Motor Vehicles Act, 1939, in its
9. application to the State of Maharashtra, for the purposes hereinafter appearing;
It is hereby enacted in the Twenty-seventh Year of the Republic of India as follows:—

: nt and
Act, 1976. commence-

. (2) Tt extends to the whole of the State of Maharashtra. ment.

(3) It shall come into force on such date? as the State Government may, by
notification in the Official Gazette, appoint.

1. () This Act may be called the Motor Vehicles (Maharashtra Amendment) E;lgrt title,

IVof 2, After section 66A of the Motor Vehicles Act, 1939, in its application to the Insertion of
1939. State of Maharashtra (hereinafter referred to as * the principal Act ), the following “?:"‘A“’tnl‘;"B
section shall be inserted, namely :— ST A

“66B. (1) (a) If a passenger travelling or having travelled in a stage carriage Pe_nalfy for
of 2 State transport undertaking avoids or attempts to avoid payment of the fare failure to

for his journey, at the rates fixed by the undertaking, or Py proper
(b) If a passenger having paid the fare for a certain distance proceeds in such :;gerzse in
vehicle beyond that distance and does not pay the additional fare for the additional stage
distance or avoids or attempts to avoid such payment, carriages of
certain

he shall be liable to pay, on demand, by any officer or servant of the undertaking State trans-
‘authorised in this behalf by the Chief Executive Officer of the undertaking, an 1’°{F under-
excess charge equal to the amount of the fare or the additional fare payable by him, '** &%
or a sum of five rupees, whichever is greater. The liability to pay this excess charge
ghall be in addition to his liability to pay the ordinary single fare for the distance
he has travelled. Where there is any doubt as to the stop from which he started, such
fare shall be calculated from the stop from which the vehicle ori ally started,
- Whers any passenger has travelled additional distance, the Mability to pay the
excess charge shall be in addition to his liability to pay the differance between any
fate paid and the fare payable for the additional distance travetled,

(2) If a passenger liable to pay the excess charge with the fare or the additional
fare, as the case may be, as provided in sub-section (1), is willing to pay the amounts
due but is unable to pay the same on the spot, he may give his true name and .address
to the officer or servant of the undertaking authorised under syb-section (@) and -
an undertaking in the form settled by the undertaking to pay the amount
due within fifteen days by money order or in cash to the officer of the undertaking
8pecified in such form. If the passenger fails to pay the amount or any portion
thereof accordingly within fifteen days from the date on which he has called upon
to pay the amount, he shall, on conviction, be punished with imprisonment for
a term which may extend to one month, or with fine which may extend to two
hundred rupees, or with both.” . .

1 For Statements of Objects and Reasons, see Maharashira Government Gezetre. 1976, Pari V,

page 319. - )
 1st Dacember 1976, vide G. N., H. D., No. MVA-0973/M-2048-XXXIII-TR, dated 18th November
1976.




Amendment
of section 67
of Act IV
of 1939,
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Motor Velicles (Maharashira Amendment) [1976 : Mah. XLVIT
Act, 1976 |

. (3) If a passenger liable to pay the excess charge with the fare of the addi-

tional

servant of the
tion, be punished
or with fine whic

(4) It shall
and all person
over to the officer|
or attempts to co,
to give his true
or address given
Tmeasures as may
with the least po

fare, as the
amoynt due or any portion
undertaking authorised under sub-section ),

case may be, as provided in sub-section (1) refuses to pay the

thereof on demand being made therefor by any officer or
he shall, on convic-
with imprisonment for a term which may extend to one month,.
may extend to two hundred rupees, or with both.

lawful for any authorised officer or servant of the-undertaking

ed in by any of them for his assistance, to arrest and hand
in charge of the nearest police station any passenger, who commits
it contravention of sub-section (/) and who on demand refuses
and address or where there is reason to believe that the name
y him is not correct, Such police officer shall adopt such legal
> mry to cause that person to be taken before a Magistrate

e delay. '

Explanation.ujn this section, the expression * State transpert undertaking ” Bom, .
shall have the

include any tran
established und
Provincial Munic

3. In section 67

(a) for the
“to the conduct

() for the words “ to accept any ticket  the words “
shall be substituted,

ing assigned to it m clause (b) of section 68, but shall not I of
t undertaking carried on by any Municipal Corporation 1888.
the Bombay Municipal Corporation Act or the Bombay Bﬁg'
Corporations Act, 1949, of

1949,

of the principal Act, in sub-section (2), in clause ©—

woﬁs, *“ if so requested by the driver or conductor, ’ the words

or driver ” shall be substituted;

to obtain any ticket ”
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THE MOTOR VEHICLES (MAHARASHTRA AMENDMENT) ACT, 1985

"

k2

CONTENTS
PREAMBLE
SecTIONS
2. Amendment of section 15 of Act IV of 1939,
. 3., Amendment of: section 64 of Act IV of 1939,

e

’ 1. Short title and commencement.
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MAHARASHIRA ACT No, XXVI OF 1985!
THE MOTOR VEHICLES. (MAHARASHTRA AMENDMENT) ACT, 1985. -

(This Act received the assem of the President on the 15th August 1985; asseat was
ﬁrst pubhshed in the Maharashtra Government Gazette, Part IV, Extraordmary,
on-the 21st August 1985). '

An Act further to amend the Motor Vehacles Act, 1939, m its application to the
i State of Maharashtra

IVof - WHERFEASitis eXp dlent further t amend the Motor Vehicles Act, 1939, in its
application to the State of Maharashtra, fot the purposes hercinafter app\.armg e
It is hereby cnacted in the Thirty-sixth Year of the Repubhc of India as follows —
A.1. (é) This Act may be called the Motor Vehlcles (Maharashtra Amendment) Short title.
ct, 1985;

. : : commence‘
. ‘ (2) 1t shali come into force on such date as the State Government may, by noti- meat:
fication in the Official Gazette, appoint, )

Jvof 2 In section 15 of the Motor Vehicles Act 1939, in its application to the State Amendment

19%9. of Maharashira (hereinafter referred to as the principal Act ™), — ‘ g§ jsgfl?{’; 15

(@ in sub-section (1), after the words “ If a liconsing authorrty ” the words of 1939.
‘or other prescribed authority ” shali be mserted - . . :

{b) for sub-section (2), the fo]lowmg sub-section shall be substituted, namely:—

" ““(2)(a) Upon the issuc of any such order a person affected, if he is the holder
of a driving licence, shall forthwith surrender his licence to the licensing au-
thority, or as the case may be, other prescribed authority, if the driving licence
has not already been surrendered ‘

(b) The other prescnbed. authonty to whom the driving licence ha.s been
surrendered shall forward the driving licence together with a copy of an order -
made by such other prescribed authority under sub-section (1) to the 1lcensmg
authority which issued the driving licence, or asthe case may be, to the licensing
authotity by which the driving licence was last renewed.

{©) The licensing authority to whom the driving licence has been Surrendered
or as the,case may be, forwarded as aforesaid shall—

. (@) if the driving licence is a licence issued under this Act, keep 1t untll the -
disqualification has “expired or has been removed or

-
’ . @iy if it isnot a dnvmg licence issued under thrs Act, endorse the disquali-
: fication upon it and send it to the licensing authonty by which it was idsued :

Provided that where the driving licence of a person duthorises him to drwe
more than one class or description of motor vehicles, and the order -made under
sub-section () disqualifies him from driving any specified class or description
of motor vehicles, the licensing authority shall endorse the dlsquallﬁgatlon
upon the driving licence and. return the same to the holder.”

(c) in sub-section (3),— % " o - .

(i) after the words “ licensing authority ” in both the places where they
occur, the words “° or other prescribed autorlty * ghall be mserted

' 1 For statement of Ob_;ects and Reasons, see Maharashtra Govemmem Gazetre, 1985, Part V,

Extraordinary, page 1
'5;
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‘ - (i} for the words “* prescribed authority * the words *
" authority * shall be substituted ;

<

* prescribed ‘appellaté‘,

. fd) the follm;ving Explanation shall be added at the end, namely :(— !

“ Explanation.—For the purposes of this section, no police officer below the .
rank of an Assistant Commissioner of Police in areas where Commissioner of -
Police has been appointed, and the Deputy Superintendent of Police in all other -

- areas, shall be prescribed by rules as the * other prescribed authority” ;.

{e) in the marginal note, after the words “ licensing authority * the words * or -
* other prescribed authority ” shall be inserted. o

AméﬂdrﬁPnt 3. In section 64 of the ;irinéipal Act, in sub-section (2), for the words® “which B
%asgi‘.’t}&’; shall consist of a judicial officer not below the rank of a District Judge ;" the follo--
. TV of 1939, wing shall be substituted, namely :(—

“ which. shall consist -of a person who— _
(a) is, or has been, a 3udge of a High Court, or ’
(b) is, or has béen, a District Judge, of

-

(c)"is qualified for appbintment_as a Judge of the High Court :”

Y
» -

+
¢

3
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